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CO,-,1n_,­ze'L -for the applicant and Sri 

.~shok 1"'.1ohan-11 	3enicr Stan,11-g 

for the respol-i-ients. I'l 

this C.P,. the applicant only'seeks 

the relief of staying recovery 

from the pay Of the applil-ant as inJ cate'-J 

ir the orde~r dated'30.10.96(Arinexure. 

oending dispo-sal of the appeal a-rid to, 
pass such other orders as may be 

deemed just aLid pr oper. By order 

lated 30.10.96(Annexure-6) a 

punishment by way of recovery 
OiE Rs.7000/- in twelve monthly 

instalmerits was ordered. The 

preferred a departme-ital il 

,-.ppeal :~at&j '40.11.96 (Annexure-7). 

:3y Annexure-8 a telegram was sent to 

t~'ie appellate authority for a directLon 

to stop recovery to the disciplinar 
autho.rity. In the normal course, an 
Urig,, inal. Application cannot be admit ed 

unless 	~2x'_stirlg statutory re-me"I.- es 
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for relief are exhaustell". This point has been 

,iiscussed and decided thread bare in a number 

therefore, tl- Js of orlers.- On merits, 	 k1l Original 

,,pplication cannot be admitte'l. But the learned 

f or the applicant raises the point of 

jurisdiction of this Trinunal and prays for 

stay of recovery. Since the appellate authority 

Director of Postal Services, Derhampur R~--gion, 

Berhampur, respondent No.3 is seized of the 

matter, it will be appropriate for the applicant 

to move be±ore him for stay of recovery of 

the amount levied on him by ~~.,ay of -punishment. 

It is onl-,; after the appellate authority 

disposes of the petition for stay, the applicant 

can have a cause of action f cr filing an Original 

Applicaticri. If an application for stay of 

recovery is presented befcrethe appellate 

authcrity, respondent No.3, the sarne-.4JL-be 

disposed of within a period of four weeks from 

the date of its presentation. The O.A. is 

accordingly dismiss ed4,9-),1k - Ir-- 

M em ber' 00m, ni s r at i ve) 

M'o 


